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ORissSA ACT 7 OF 2000

* THE ORISSA STATE TAX ON PROFESSIONS, TRADES, CALLINGS AND
EMPLOYMENTS ACT, 2000

[Recewed the dssent of the Governor on the 25th Sepfember, 1000' Jirst Published in an
Bxtraordinary jssue of the Orissa Gazette, dated the 29th Seprember, 2000 |

AN ACT TO PROVIDE FOR THB LEVY AND COLLECTION OF TAX ON PROFESSIONS, 'TRADES,
CALLINGS AND EMPLOYMENTS AND FOR MATTERS CONNECTED THEREWITH
© OR’ lNClDENTAL THERETO.

Be il enacted b_v the Legislature of the Stdle of Qrissa in the Flfly-ﬁrst Ycar of
the Republic of India as follows 1—

F;g't;r[tntig:a 1. (1) This Act may be called 1he Orissa Tax on Professions, Tradces, Caumﬁs
commence- 20d Employments Act, 2000. - |
ment. (2) _It extends to the \_vholt? of the Stale of Orissa.

(3) It shall come into force ecn such date as the Stalc Goverpment may, by
‘?. notification, appoint.

Definitions. 2. Inthis Act, unless 1he context OlhCrwisC Tequires,—
{a) "appellate authonty" means the appeuatc authoz"ity appoimcd under
scction 3 .
{(b) “asseSsee™ wmeans a person of émployer by whom tax is payabl¢ undel'
this Act ;
{¢) ‘assessinp authority’” means - an assecssing authority appointcd under
" section 3 '

{d) “Commissicner” means the Comm1551om.r of profession Tax appomted
undcr section 3;

(e) “*employce’” means i person employed on $a)ary or wages, angd includes—

(i) 2 Goverameat Servant rceeiving pay from the revenues of the Central
Governmyat or any State Goverament or the Railway Fund ;

(i) a person in scrvie of a body, whether incorporated or not, which is
owned or controlled by the Central Government orf any State Government
where the body operates in any part of the Slate, cven though its
headquarters may be situated outside the State ; and )

(i) a person engaged in any employment of an employer not covered by
items (§) and (ii) above ;

{f) “employer” in rclation to an cmployce earning any salary of wages on
regular basis under him, means the person or the officer who is respnsibie
for disbursement of such salary or wages,.and incluges the head of the
office or any establishment. as well as the managcr or- agent of the
employer ;

(g) ‘“Government” means the State Government of Orissa ;

(k) “person” means any person Who S eagaged in any profession, trags, calling
oremployment in the State of Qrissa and includes a Hindu undivided
family, firm, company, corporation or other corporate body, any society,
club, or association $0 engaged, but does not include any person who carns
Wwages ox easua] basic ; ‘

Explanation—For the purposes of this clasuse, avery branch of a firm, company,
carporation oT ather corporate body, any saciety, club or association shall be deemed
1o be & person ;

(i) <prescribed’” means prescribed by rujes made under this Act ;

(j) “proftssion tax” means the tax on profession, trade, cailing’ and

smployment Jeviable under this Act 3 T

* For the. Bjll, see Orissa Gazef.l'e Exlraordmuur, dated the 9th-June, 2000 (No 943)
** Come into force on Ist November, 2000 vide : Finance Department No! 4253£—C.T. A—94,f2000 F E;ua Ordinary
dated Rist October 2000 (No. 1465). R
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(%) “salary or wages” includes pay or wages, dearness allowance and all other
, Témunerations received by any persoh on regular basis, whether payable
In cash orin kind and also includes pergquisites and profits in lieu of salary

as defined in section 17 of the Income Tax Act, 1961 ; 43 of 1961

: iy o
{) “Tax*" means the profession tax ;
() “year” means a financial year.

3. (1) The Government may, by noiification, appoint an officer to be the
Commissioner of Profession Tax, Orissa who shall exercise such powers and discharge
such functions asare or may be conferred or imposed by or under the provisions
of this Act. o ' ' N

(2) The Government may .also appoint an assessing authority, appellate
authority and such number of other officers under any proscribed designation as they
deem fit and they shall exercise such powers and perform such duties as may be
conferred or imposed by or under the provisions of this Act within such local area
as may be assigned {o them by the Commissioner. - i

(3) Subject to such restrictions and conditions as may ke prescribed, the
Commissioner may, by order in writing, delegate any of his powers and duties under
this Act to any officer appointed vnder sub-section (2).

4. (1) Subject to the provisions of Article 276 of the Constitutjon of Lndié, there
shall he levied and collected a tax on professions, trades, callings and employments
in accordance with provisions of this Act.

(2) Every persen engaged in any profession, trade, calling or employment apnd
falling und:r one or the other of the classes mentioned in column (2) of the Schedule
shall be liable to pay to the Goverument tax at the rate mentioned against the
class of such person in column (3) of the said Schedule.

- 5. The tax payable under this Act by any person earning a salary .or wages shall
be deducted by his employer from the salary-or wages payable to such person before
such salary or wages is paid to him, and such employer shall, irrespective of whether

behalf of the such deduction has been made or not, whenthe salary or wages . is paid to such

employee.

Regisiration
and
enro[ment.

persons, be liable to paytax on behalf of all such persons :

Proyided that if the employer is an officer of the Staie Government or the
Central Government, the manner in which the ¢mployer shall discharge the said
liability shall be such as may be prescribed -

_Provided further that where any person earning a salér_y or wages—

(a) is also covered by one or more entries other than entry1in the Schedule
and the rate of tax under any such other entry is more than the rate of
tax under the said entry | ; or ¥

(b) is simultaneously engaged in employment of more than one employer,

: and such persom furnishes to his employer or employers a certificate in
the prescribed form declaring, Injer aiia, that he shall obtain a certificate
of enrolment under sub-section (2) of section 6 and pay the tax himgelf,
then the employer or employers of such person shal] not deduct the tax
from the salary or wages payable to such® person and such employer or

employers, as the case may be, shall not be liable to pay tax on behalf

of suck person.

e

6. (1) Bvery employer ( not being an officer of the State Government or the
Central ‘Government ) liable to pay tax under section 5 shall obtain a certificate of
registration from the assessing authority in the prescribed manner,

(2) Every assessee liable to pay tax under this Act ( otherthan a person

earning salary or wages in respect of whom the tax is payable by his employer ) shall -
obtain a-certificate -of enrolment from the assessing authority in the prescribod

mAanner,
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(3) Every assesses mqulred to obtain a certificate of regmtrauon or emolment
shall, within ninety days from the date of cominginto force of this Act, orifhe
was not engaged In any profession, trade, calling or employment on that date,
within ninety days of his becomingliable to pay taX, or in respect of any. assessee:
referred to in sub-section (2), within ninety days of his becoming liable to paytaxata’
rate higher or lower than the one mentioned in his certificate of enrolment, apply for a.
certificate of registration or enrolment, .or a revised certificate. or enrolment, as the
cas¢ may be, to the assessing authority, in the prescribed form, and the assessing

authority shail, after making such enquiry 85 May be necessary Wwithin thirty days of '

the receipt of application, 8rant him such cenificate of registration or enrolment, 1If the-
application is in order, and where the application is not in ofder, it shall be rejected .

~ Provided that the assessing amthority may, if he js satisfied. that apny employer
of assessee has failed.to register of enToll himself, asihe case may be, within the
said period of ninéty days for good and sufficient reasons he may ajlow such. employer

or assessee,as the case may be, further time not excecding thirty days for the: roqulred -

reg:stralxon or enrolment as he may deem approprjate.

(4) The assessing authority shall mentjon in every certificate of registi'ation
or enfolment, as the case may be, the amount of tax payable by the holder according
to the schedule, and the date by which it shall be paid, and such certificate shall serve
as a natice of demand for purpose of section 12. '

(5) Where an assessee liable to registration or enrolment deliberately neglects

or wilfully fajls'to apply for such certificate within the time as provided in sub-.

section (3), the assessing authority may, after giving him a reasonable opportunity’
of being heard, impose upon him a penally not exceeding rupees twenty for each day

of delay in case of an employer and not exceeding rupees five for each day of delay in

case of others,

(6) When an assessec liable to rtegistration or enrolment has deliberately: given
false information in any application submilted under this section, the assessing authority
may, after giving him a reasonable opportunlty of be:ng heard, impose upon hlm a
penalty not exceeding rupees one thousangd. _

7. (1) Every employer registered under this Act and-cvery ‘enrolled pefson
shall furnish to the assessing authority a retyrn in such form, for such period or
periads and by such dates as may be prescribed showipg thefein the salaries or Wages
paid by him and the amount of tax deducted by him in respect 'lhereof

(2) Every such return shall be accompanied by a tiréasury challan or a banker’s

cheque or manager’s cheque issued by a scheduled bank or a cheque marked or certified -

by such bank as good for payment or by a crossed bank draft, in proof of payment of
full amount of tax due according to the return and return wnhout such proof of
payment shall not be deemed to have been duly filed.

(3) Where an employer of enrolled person without TeaSonable cause, fails to ﬁle
such return within the prescribed time, the assessing authority may, after giving
him a reasonable opportunity of being heard, imposed apon hlm a penalty not
exceeding rupees five for each day of delay. .

8. (1) Ifthe assossmg authorlly is satified that the return furnished- by an aSSessee
is correct and complete, he may accept the return and if the return appears to him -
to be incorrect or incomplete he shall, after giving the assessee reasonable:
opportunity of proving the corfectness or completeness of the Tetura furnished by him
and making such enquiry as he deems: necessary, assess to the best of hls Judgment
the amount of tax due from the assessee, :

(2) The amount of tax due from any assessee shall be assessed separately for
each year within @ period of five years from the exp:l‘y of the year to whwh thﬂ
assessment relates .

(3) If any assossee has failed to get himself registered of having been- 1'381“81'0(1
has failed to “furnish the required return, the assessing anthority.. shall, after giving,,
the assessée a reasonable opportunity -of making representation and after maklns.
such enquiry 'as he deems mecessary pass an order aSSessmg the smount ot‘ tax
due to the best of his judgement.

'h M
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(4) The amount of tax so assessed shall be paid within fifteen days of reecipt
of the notice of demand from the assessing authority, .

(5) In making an aSScSSmcnt vader sub-seclion (1), the assessing authorny, lf he
is Sausﬁed that the escaped assessment was due to wilfil non-disclosure of
information or attempt to evadé the tax by the assessce, may also direct to payin
addition to the tax assessed, a penally which shall not be less than one and half times
the tax so assessed but wlncb shall not exceed three time the tax so assessed:

Proyided that no- penalty Under this sub-section shall ‘be lﬁ;posed, unless the
asgessee -affected has had .a reasonable opportunity of showing cause agamst the
imposition of such penalty.

Amessment - 9. If for any reason any tax payable under this Act has escaped assessment or has

g};gﬁ“d of heen under-assessed or assessed at a lower tate (han the rate at which it is assessable,

assessed tax. the assessmg authority may, at any time within five years from the expiry of the year
to which the tax relates, Proceed to assess or reassess the tax, as the case may be, to
the best of his Judgment, after issuing a notice to the assessce: concerned and after
making such enquiry as he considers necessary : ,

Provided that the tax shall be charged at the rate at which it would have heen
charged if such tax had not escaped assessment or, as the case may be, had not been
under-assessed or assessed at a rate lower 1than the rate at whichit was assessable.

Payment of 10. The amount of tax due from the aSSeSSees for each ygar as specified in their

tay bycertaio enrolment certificates shall be paid in the prescribed manper—
agtemees.

(a) before 30th June, in Tespect of am assessee who stands enrolled bel‘ore
the commencement of 2 year or is enrolled on or before the 3ist May ofa
yeal ; and

(b) within onc month of the date of enrolmen! in respecl of an assessee
who is entolled after the 31st May of & year, -

ConseqUences 11 {1) If an assesSee (not being an officer of the State Government or the Central
of failure to Government) fails to pay tax as required by or under this Act, he shall without
deductor to prejudice to any other consequences and liabilities which he may incur, be dcemed to
Pay tax. be an assessee in default m, respect of such tax. .

@ Without prJUdICBTO the pTOVlslonS of suh-Sectlon (1), 8n. assessec refefred
to in that sub-Section shall be liable to pay simple intercst at two percentum
of the amount of tax due for each month ot part thercof for the period for whichthe
taxremains unpaid.

(3) If ap enrolled person failé to pay the tax as required by oT under this Act,
be shall bo liableto pay simple intcresi at the rate and in the manner laid down
jn sub-section (2).

Pennlty for 12, 3f any assessee fails without reasonable cause; to make payment of any

pou-payment 8mount of tax within the time specified in the notice of demand, the asaessmg

o[ 18x, authority may, after giving him a reasonable opportunity of making his representation,
impose upon him a penalty which shall not be less than twenty-five percentum but
not exceeding fifly pefcentum of the amount of tax due and the penalty so imposed
shall be in addition to the interest payable under sub-section (2) or sub-scctmn (3) of
segtion 11

ocy
'?m.‘,’i?‘,_"‘ shall be recoverable as an arrear of land revenue.

o‘g’ﬁ‘;ﬁgﬁgs of its departments or officers as a collceting agent responsible for leyy and collection

~ mpents. of the tax under this Act from such person or class of persons as may be prescribed.

(2_) ‘Upon such' appointment, it shall be the duty of such eollecting agents to

sarry.out such functjons under this Act in the-manser prescribed and to Fender full and.
somplete acconnt of the tax levied and collccted to'the Commlssmncr in such manngr .

nl‘ &t sueh time as he may require. ' AR I

13 The atrears of tax penally, inicrest or any other amount due under this Act,

14. (1) For carrying out the purposcs of this Act, the Government may appoint any
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(3) Any officer authorised by the collecting ageal inthis behalf shall have, for
the purposes of levy and collection of tax, such powers as may be pescribed.

. (4) It shall be lawful for the Commissioner, or an officcr duly authorised by
“him, to have access to, and to cause production and examination of books, registers,
accounts or documents maintained or required to be majntained by the collecting
agent for the purposes of this Act, and the collecting agent shall, whenever called upon
to do so, produce such books, rcgisiers, accounts of documents for inspection by the
Commissioner or by any officer authorised by him in this behalf.

15. (1) Any assessce {aot being an officer of the State Goveroment or the Central
Government) aggricved by any order passed by aoy authority under the provisions of
this Act, not being an order passed under sub-section {3) of section 8, may within thirty
days from the date on which the order was served on him, appeal to the appellate
authority:

Provided that the appcllate authorily may, for sufficient cause shown, admit ap
appeal preferred after the expiry of the period of thirty days aforesaid.

(2) No appeal shallbe entert2ined, unlcss' the amount of tax or penally or
interest in respect of Which the appeal has been preforred, has been paid.in full.

(3) The appeal shall be in such farm and verified in such manner as may be
prescribed and shall be accompanied by a fec calculaicd at the rate of two percentum
of the tax, penalty or ipterest under dispute, subject to a minimum of rupees fifty and
a maximum of rupees one thousand. oo

{(4) The appellate autnorjty may, after giving the appellant dn opportunity of
being heard and subject to such rules of procedure as may be prescribed,—

(a) confirm, reduce, enhance or annul of otheiwisc modjfy the assessments
_ penalty or interést as the case may be ; ‘

(b) set aside the asscssment penally or interest, asihe case may be, and
direct the assessing authority to pass a fresh order after such further
¢nquiry as may be directed ; or

() pass such other orders as ke may think fit.

(5) Before passing orders under sub-section (4), the appeliate authority may
make such enquiry as he deems fit or remand the case to any subordipate officer or
authority for an enquiry and report on any specified point or points.

{6) Evcery order passed in appeal under this sectjon shall, subject Lo the .provi-
8jons of section 16, be Iﬁnal.

16. (1) The Commissjonct may, ejther suomoru or on an application made to him,
call for and examine the record of the assessing authorjty or, as Lhe case may be, of the
appellate authority in respect of any proceeding to satisfy himself as to the regularity of
apy such proceeding or the correciness, legality or propricty-of any decision taken or
order passed thercin and may pass such order therecn as he dgeems fit.

(2) No application undcr sub-section (1) shall be entertained if it is not made
within a period of four months from 1he date of receipt of the order and unless jt is
accompanied by a2 fee calculaled at the rate of 1Wo percentum of the tax, penalty or
interest, under dispute subject to a minimum of fupees ape hundred and a maxjimum of
rupees two thousand. ' .

(3) The powers of revisioa shall be exercised within a period not excecding five
years from the date on which the order was served on the assessee.

(4) No order Which adversely affects any assesseed shall be passed under this

scction, -unless such assessce has been given a reasopable opportunity of being heard..

' (5) Where the Commissioncr rejects -any application for revision under this
gection, he shall record the rcasons for such rejection, S
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Aecounts. 17. (1) If the assessing authority is satisfied that the books of accounts and other
documents majntained by an employer or enrolled person in the normal course of his
business, profession, trade or calling are not adcquate for verification of the return or
such statements as may be prescribed furnished by the employer or enrolled person
under this Act, he may direct the employer or enrolled person to maintain the books of
accounts or other documents in such manper as he May, in writing, direct and there-
upon the employer or earolled person shall maintain such books of accounts or other
documents accordingly. :

(2) Where an employer or enrolled person wilfully fails to paintain the books of
accounts or other documents as directed under syb-section (1), the assessin€ authority
may, after giving him an opportunity of being heard, impose upon him a penalty not
exceeding rupees five for each day of delay. :

S pocial mode 18. (1) Notwithstanding anything contained in any law of contract to the contrary,
of recovery. the assessing authority may, by notice in writing, a copy of which shall be forwarded
to the assessee at his last address known to the assessing authority, Tequire—

(@) *“any person from whom any amount of money is due, or may become due
to an assessee on Whom notice of demand has been served under this Act ;
ol

(b) any petson who holds or may subsequently hold money for or on
account of such assessee, to pay the assessing authority, cither
forthwith upon the money becoming due orf bemg held, or at or
within the time specified. in the notice (but not before the money
becomes due of i3 held as aforesaid), 5o much of the Money as is
sufficient for payment of the amount dne by the assessee in respect
of the arrears of tax, penalty and interest under this Aect, or the
whole of the money when it is equal to or less than that amount.

Explanation—For the purpose of this sub-section the amount of money due
to an assessee from, or money held for or on account of an assessec by, any
person shall be calculated after deducting therefrom such claims, if any, lawfully
subsisting, as may have fallen due for payment by such assessee to such
Ppersomn.

(2) The assessing authorily may amend or revoke anmy such netice, or extend
the time for meking any payment in pursuance of the notice.

(3) Any person making any payment in compliance with a notice under
this sectlon shall be deemed to have made the payment under the authority
of the assessee and the receipt of the assessing authority shall constitute a
good and sufficient discharge of the liability of such a person, to the extent
of the amount referred to in the receipt-

(4) Any person discharging any liability to the assessee after receipt of the
notice referred to in this section, Shall be personally liable to the assessing
authority to the extent of tbe liability discharged, or the extent of the [iability
of the assessee for the amount due under this Act, Whichever is less.

(5) Where apy person to whom a notice under this section Is sent proves
t9 the satisfaction of the assessing aunthority that the sum demanded or any
part thereof is not due by him to the assessee or that he does not hold
any money for of oo account of theé asseSsee then, nothing contained in this
seclion shall be deemed to require such person to pay any such sum or part
thereof, as the case may be to the assessing anthorjty.

(6) Aay amount of money which a person is required to pay to the
assessing authority or for which he is persopally liable to  the asecssing
anthority under this section shajl, if it remains unpaid, be recoverable as an
arrear of land revenue.

19. Where the ownership of the profession, trade, calling, or employment
Recovery of of an assessee liable to pay tax is transfefred, any tax, Dpenmally or interest
:::d‘:h:aﬁliug or other amount payable upder this Act in respect of such busipess and remain-
etc. of ing unpaid at the time of transfer may, without prejudice o any action that
employer  may he taken for its reCovery from the fransferor, be recoverable from the
transferred. ¢oansferee as if, he were -the assessee liable to pay such tax, pemalty of imterect

of other amount. : =
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Production 20. (1) Any authotity under this Act may, for the purposes of thi} Act,
:1:‘;:{1 ;:tn_spcc- require any person or any employer to produce before him any accounts of
accounts and Gocuments relating to his professions, trades, callings or employments, of.
documents  disbursemert of silaries or wages to his employces, as the case may be.

and search :

of plece of

votk, ete. (2) All accounts, registers and other documents, either relating to profnss:ons,

trades, callings or employments or disbursement of salaries or wapes to the
cmployees, as the case may be, shail at all reasonable time pe open to mspectmn
by an authority under this Act.

(3) If the Commissjoner or an officer appointed under sub-section | ‘) of
section 3 has reason to suspcct that any person or employer is attempting to
evade payment of any tax under this Act, he may, for reasons to be recorded
in writing, inspzct and search any place of work or amy other place where
the Commissioner ¢r the officer has, upon jaformation received, reasons to
pelieye that records relating to professions, frades, callings or cmployments or
dishursement of salaries or wages fo the employees ‘ar® being “kept by - the
person or thc employer, as the caSe may be, and Seize such accounts, registers
and documents as may bc necessary for determination of tax _payable under
this Act.

(4) The Commissioner or the officer exercising the power under sub-section
(3) shail givé to the person in charge of the place of work ar other premises
searched, a receipt describing the accounts, registers and documents seized and
removed from such place of work or promises, as the case may be, and shall retain
the accounnts, registers and documents scized only for so long 8s may be necessary
for the purposes of examination thefeof or prosecution:

Provided that such officer shall not rctain the registers, accounts or -docu-
ments seized by him under sub-section (3) for a period exceedmg one year
from the date of selzure, unlegs he states the reason thercfor m writing - and

gbtains sanction in writing from the Commissioner.

(5) The occupant of the place of _Work or premises searched or some
person in his behalf shali, iu ecvery instance, be permitted to be present during
the search, and the receipt referred to in sub-section (4) shall be countersigned by the
occupant of apy person witaessing the search and seizure. '

21. The asscssing authorily shall refund to assessee the amount of tax,
penalty, intcrest and fees, if any, paid by such assessee in excess of the
amount due from him, either by cash payment or, at the option of such
person, by deduction of such excess from the amount of tax, penalty, interest
and fee due from him jn respect of any other period:

Refund,

Provided that such excess shall first be applied towards the recovcry of any
amount due in respect of which a notice upder sectjon B has beem served and
thereafter the balance, if any, shall be refunded,

Offiences 2% Any person or employer who, without reasonable cause, fails to comply With
end any of the provisions of this Act or the rules made thereunder shall, on conviction,
peopities,  be punishable with fine which may extend to five thousand rupeos, and where the

offence is a continuing one, with a further fine which may extend to fifty rupees for

everyday during which the offeace continues.

o b 23, (1) Where an offence under this Act has been committed by a company, every
Oo u::ﬁuy person who at the time the offence was cominitled was in charge of, and was
responsible to the company for the conduct of the business of the company, as well
as the company, shall be deemegd to he guilty of the offence and shall be liable -to be -
proceeeded agaijnst and punished accordingly :

Provided that pothing contained in this sub-section shall repder any such
person liable to any punishmient, if he provesthat the offence was committed without
his kaoowledge or that he had exercised due diligence-to prevent the commxss:on of:.
such offence. oL nEL
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(2) Notwithstanding anything contained in sub-section (1}, where any offence
ungder this Act has been committed by a company angd it is proved that the offence
has been committed with the consent or connivance of, or is attributable to any
neglect .on the part of, any difector, manager, Sécfelary or other officer of the
company, such director, manager, Secrctary of other officer shall also be deemed to
be guilty of that offence and shall be liable to be proceeded against and punished
accordingly.

'Explanau'an—For the purposes of this section,—

(4) “company" means any body corporate and includes a firm or other
association of individuals ; and

(b) “girector’ in relation to a firm means a partner in the firm. -

. 24 The Commissioner may, after giving the parties a reasonable opportumty of
being'heard, wherever it is possible so to do, angd after recording his reason for doing
50, by order in writing, transfer any proceedings or class of proceedmgs ungder any
provision of this Act, from himsclf to any other officer, and he may likewise transfor
any such proceedings (including a proceeding pending with any officer or already
trapsferred under this section) from any officer to any other officer or to himself :

" provided thpat nothing in this section shall be deemed to require any such
opportunify to be given where the transfer is from any officer and the offices of both
are sltuated in the same city, locallty or place.

Explananon—-ln th:s section, the word *“procesdings” in rejation to any assessee
whose name is specified in any order iSsued thereunder means all proceedings vnder
this Act, in_respect of any year which may be pending on the date of such arder or
which may have been completed on or before such date, and.includes also all
proceedings upder -this Act, which may be commenced after the date of such orger
in respect of any year in relation to such assessec.

25. (1) The assessing authorily may, either before or after the imstitution of
proceeding for an offence under this Act, permit apy asessee, charged with the
offence, to compound the offience on payment of such sum, not excceding five thousang
rupees of double the amount of tax recoverable, whichever js greater.

(2) On payment of such Sum as may be determined by the assessing authonty
under sub-section (1), no futher proceedlngs sha]I be takcn against the person 1n
respect of the same offcnce .

(3) Auy order passed of proceeding recorded by the assessing authonty upder
sub-section (1), shall be final and no appeal or application for ‘revision shall lie
therefrom. .

26. The Commissioner and the other authorities tunder this Act shall have the 5 of 1908

same powers as afe Yested in a court under the Code of Civil Procedure, 1908 while
trying 2 suit, for the purpose of enforcing the attendance of, and examining, any
person on oath or affirmation or for compelling the production of any document.

27. No~ court shall entertam any suit or other 1:)1':::4:',9,13(:1.!:1ﬂr to set aside or modlfy,

or question the validity of any assessment, order or decision made OF passed by any.

officer or authority under this Act or the rules made thereunder or in respeet of any
other matter falling within its or his scope.

28. (1) Nothmg contained in this Act shall apply to the members of the armed
forces of the Union serving in any part of Orissa.

) The Government may, by notlﬁcatron, exempt from the levy of tax under
thls Act any class of persans, ifit ctmslders necessary 5o to do in the public interest.

' (3) Every notlﬁcanon issued under sub-section (2) shall, as soon as it is

pubhshed. be lald before the Asmmbly for atotal period of fourteen days whlch may

be comprised in ops 0T moTe s¢s51008.
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Local 29. Notwithstanding anythlng in any epactment governing the constitution op
authoritles  establishment of a logal authonty, uo local authority shall, on or after the commence-

::::r::silgzy ‘ment of this Act, lavy any fax on professions, trades, callmgs of employments.

tax.

Power to 30. (1) The Government may, by notification, alter, add to or cance!l any item or
amend eniry in the Schedule,

S ched0le, '

(2) Every notification issueq under sub-section (1) shall, as soon as it jg
published, be lald before the Assembly for a total pel"IOd of fourteen days which may
be comprised in ‘One or more sessions.

{3) References made in this Act to the Schedule, or any entry or itemn theraof,
shall be construed as references to the Schedule or, as the case may be, the entry
or item thereof as for the titme being amwended in exercise of the powers conferred
by this section.

Psotection of 3L. No suit, prosecution or other lega] proceedings shall lie against the

actjon taken COMMISSIONET OF any other officer appointed under section 3 for anything which

fn goodfajth, 15 in good fajth dope or intended to be dome under this Act orthe rules made
thereunder.

Power 32. (1) The Governmept may, by notlﬁcatlon, make rules to catry out all or
Make rajes, 80y of the purposes of this Act.

(2) In particujar and without prejudice to the geserality of the foregoing
power, such rules may provide for the fees payable in respect of any application to be
made, forms to be supplied, certificates to be granted and any apphcanon for
certified copies of documents filed and orders made upder this Act.

Power o 33. (1) If any difficuity erises in giving effect to the provisions of this Act, the
3%2:1’:1@. Government may, by order published in the Gazette, make such provisions not
mcons:stem with the provisions of this Act, as may appear to bo necessaty for
removing the difficuity: :

Provided that no such order shall bo made after the expiry of a period oftwo
years from the date of commencement of ¢his Act.

{2) Bvery order made under this section shall, as soom as it is madc, shall be
Jaid beforz the Assembly for a period of fourteen'days which may be compﬂsed in
one or more sessions.
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SCHEDULE

SCHEDULE OF RATES OF TAX ON PROFESSIONS, TRADES, CALLINGS AND
EMPLOYMENTS

( See Section 4)

Sl. Nos T ~ Class of assessees | Rate of tax

o @ - %)

1. Sa]ary and Wage earners, Such persons inclvding Ministers,
Members of Legislative Assembly and Members of Parliament
from the State of Orissa whose monthly salaries or wages—

.. () do not exceed Rs. 5,000 ' -« Nil _
(}i) exceed Rs. S,OOO but do not exceed Rs 6,000 Rs. 30 per month
. (#if) exceed Rs. 6,000 but do not exceed Rs. 8,000 - Rs. 50 per month

(iv) exceed Rs. 8,000 but do not exceed Rs. 10,00(}' .. Rs.75 per .month
o (f) exceed Rs. 10,000 but do not exceed Bs. 15,000 i~ Rs.' 100 Per month
- (vi) exceed Rs. 15,000 but d@_'not exceed Rs. 20,600 .- -Rs 150 per. month

(vu) exceed Rs. 20,000/~ - = ) o Rs. ‘200||per month

2, Legal pracuuoners mcIUdmg Sohcltors and Notar:es Pubhc
whose standing in the profession —

-(8) . within the limits of a Munpicipal afea is —.

) (f) within 5 years SRS U ﬁj_[ g s
Ll (ii) “above 5 yeérs_-':blit within I‘Oj.y'ears . ':,-.. . Rs 2501:!31‘ annum
(i) above 10 years but within 20 years Rs 500 perf annum
(fv) above 20 years . Rs, 1,000 per annum
(&) in any other area in the Sfate is —
(i} within 10 years . Nil
(if) above 10 years but within 20 years . Rs. 250 per apnum
{Jii} above 20 years - Rs. 500 per annum

3.  Medical practitioners including Medical Consultants (other
than practitioners of Ayurvedic, Homocopathic and Unani
Systems of Medicines), Dentists, Radiologists, Pathologists
and persons engaged in other similar professions or callings
of a paramedical nature (not covered under Seriazl No. 1
above) whose standing in pfofession —

(a) within the limits of 2 Municipal area is—
(/) within 2 years - Nil
(/) more than 2 years but not more thar 5 years ‘. Rs, 1,000 pel annum

(i) more than 5 years but not more than 10 years Rs. 1,5C0 per annum

(i) more than 10 years . Rs. 2,500 per annum
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) - @ | 3)
(b) in any other area in the State is— ‘
(Dwithin 2 years ' ' _.Nil
(i) more than 2 ysars but not morg 1han 5 years .. -Rs, 500 per apnum
(#ii) more than 5 years but not more than 10 years . - BRs 1,000 per annum
. (i¥) more than 10 years ++. Rs. 1,500 per annum
4. Dealers whose gross turnover in the jmmediately preceding
year—
(@} does not exceed Rs. 1,00,000/- ' Nil

(5) exceeds Rs. 1,00,000 but does not exceed Rs. 2,00,000 .. ‘R Séo'per['a'nﬁum
(¢) exceeds Rs. 2,00,000 but'does -not exceed Rs. 500,000 .. Rs. 1,000 per anpurm
(d) cxceeds  Rs. 5,00,000 Elllt::'does. not cxceedllfis. iS,O0,000 . _Rs: }..‘:'.'(_].(lfpel.f-annﬂlp
. (&) exceeds Rs. 15,00,000 .. Rs. 2,500 per annum

Explanation—Forpthe purpose of (he- eniry- in. this_Serial
Number, the expressions “Dealers™ and “Gross turn-over”
ghall' mean the “Dealer,” and “Gross turnover’® as respec- -
tively defined in the Orissa Sales Tax Act, 1947,

-5‘. . Chjef: Agcﬁfs, Prihci‘pal' "A'éjeﬁt s,- Sphe-éi-al_'.‘ ﬂgehts;. Insurance B . : R f)
Agents and Surveyors or Loss Assessor's registered orlicensed - - o oL
under the Insurance Act, 1938 (4 of 1938), whose annual gross. .
income—-

(i) does not gxceed Rs. 15,000/« Nil

" (i) exceeds Rs. 15,000 but does not exceed Rs, 18,000 .. Rs. 200 per anpum
(iif) exceeds Rs. 18,000 but does not exceed Rs. 24,007 -. Rs. 250 per anoum
(i) exceeds Rs. 24,000 but does not exceed Rs. 36,000 .. Rs. 330 per annum
(¥) exceeds Rs. 36,000 but does not excced Rs. 60,000 .. Rs. 400 per annum
(vi) excoeds Rs. 60,000 but does not exceed Rs. 96,000 .. Rs, 450 rer anpum
(vii) exceeds Rs. 96,000 .. RS, 500 per annum

Explanation——For 1he purpose of the entry in this Serjal
Number, *“annual gross income® jn relation to a person
means the aggregate of the amount of fee, remuneration,
commission or any other charge, by whatcver mame called,
relating to his profession or callings in the State, receivable
by him during the immediately preceding year.

6. (d) Fstate Apgents, promoters, brokers or commissicn .. Rs. 1,00 rer apnum
agents, del credere agents or mercantjle agents.
(b) Contractor, of any description engaged in asy Wwork,
whose gross business in the immedialely preceding
year—
(i) does not exceed Rs. 1,00,000 Nil
(/) exceeds Rs. 1,00,000 but does not exceed Rs. 5,00,(00 .. Rs. 1,0CC per annum
(iii) exceeds Rs. 5,00,000 'but does mnot exceed . Rs. 1,50 per apnum
Rs. 10,00,000.
(iv) exceeds Rs. 10,00,000 w Rs. 2,500 per annum

Explanation—Per the purpose of the eptry in this Serial
Number, gross business shall mean the aggregate of the
amount of the valuable consideration or part thereof
receivable during the immediately preceding year in respect
of & contract or contracts executed wholly or partly.
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fe) ’ (2) | ©)

7 Stevedores, clearing agents, customs agents, licensed shipping .. Rs,2,500 per annum
brokers ot boat suppliers. :

8.  Owners or Lessees 6f—

(a) Beauty parlours (Non-A/c) .. Rs. 1,000 per annum
(b)'Beauty parlours (A/c) .. Rs. 2,500 per annum
{¢) Health resorts or slimmijng centres .. Rs. 2,500 per annum
(d) Air conditioned hair dressing saloon _ .. Rs. 2,500 per annum
(e) Air conditioned restaurants .- Rs. 2,500 per annum

9.  Technical and Professional Consnltants, Tax [Consultants,
Chartered Accountants and Cost Accountants whose standing
in the profession 15— .

(i) within § years - .. Rs. 1,000 per anpnum
(if) more than 5 years but ‘not more than 10 years .. Rs.1,500 per annum
(iif) morte than 10 years " .. Rs. 2,500 per annum

Explanations—Notwithstanding anything contained in this Schedule, Where an asSessee {s
covered by more than one entry in this Schedule, the highest rate of tax specified under any of
those entries shall be applicable in his/its case, -






